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Aircrafts used for Prime Minister’s
foreign tours

2290. SHRI M.A. BABY: Will the
Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) how many aircrafts have been used
for the foreign tours of the Prime
Minister since June, 1991;

(b) how many aircrafts were kept in
reserve for the purpose;

(c) how many flights were cancelled or
delayed due to the foreign tours of the
Prime Minister; and

(d) what is the total revenue loss in
this regard?

THE MINISTER OF CIVIL
AVIATION AND TOURISM (SHRI
GHULAM NABI AZAD): (a) and (b)
Since June 1991 Air India aircraft were
used for foreign tours of the Prime
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Minister on 25 occasions. No aircraft was
kept in reserve during these occasions.

(c) 64 single flights were re-scheduled
and 316 single flights were cancelled in
connection with tours of Prime Minister.

(d) There is no loss on account of re-
scheduled fights. The loss of revenue
incurred due to cancellation of flights is
notional and cannot be computed.
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Demand to set up Central Cable
Authority
2292. SHRI RAJUBHAI A.
PARMAR:

SHRI SUSHIL KUMAR
SAMBHAIJIRAO SHINDE:
SHRIMATI VEENA VERMA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether in a seminar on Cable
T.V. and Satellite Transmission held at
New Delthi on August 27, 1993 a
demand was made to set up a Central
Cable Authority to lay down a code of
ethics for cable networks in the country;
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(b) if so, other suggestions and
observations made at the seminar; and

(¢) Government’s response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SBRI P.M.
SAYEED): (a) and ‘b) A news item to
this effect had come to the notice of the
Government in addition to voicing a
demand for a central cable authority,
participants in the said seminar had also
wanted quality parameter of the
programmes transmitted to be specified
in the Cable Television Networks
(Regulation) Bill, 1993.

(c) The Cable Television Networks
(Regulation) Act, 1995, as passed by the
Parliament does not provide for the
setting up of a central cable authority. It,
however, contains a provision requiring
the cable operators to replace their
existing equipments with that conforming
to the B.L.S. specifications within a
period of three years from the date of the
establishment and publication of the same
by the Bureau of Indian Standards.

[19 DEC., 1995]

to Questions 114

Private Power Projects in Maharashtra

2293. MISS SAROJ KHAPARDE:
Will the Minister of POWER be pleased
to state:

(a) the number of independent power
producers who have come forward to
establish private power projects in
Maharashtra with details thereof;

(b) the steps being taken by
Government to ensure smooth and
adequate supply and transportation of
coal to these power projects in that State;

(¢) whether Maharashtra is likely to
become self-sufficient in power sector
after the establishment of these private
power projects; and

(d) if not, action Government propose
to take to make the state self-sufficient in
Power?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRIMATI
URMILABEN CHIMANBHALI
PATEL): (a) Eight Independent Power
Producers (IPPs) had evinced interest for
establishing private power projects in
Maharashtra. Details of these projects are
as under.

Sl. Name of Project  Capacity Prov. Cost Name of Company

No. ’ (MW) (Rs. Crs.)

1. Bhadrawati TPS 2x536 5187.00 Ispact Alloys Lid.,/ECGD,
UK/EDF, France.

2. Bhivpuri CCGT 1%450 1340.00 Tata Electric Companies,
Bombay.

3. Bhivpuri PSS 1x90 315.00 -do-

4. Dabho! CCGT 2015 (695- 9051.27 Enron Development

(LNG) Phase-1) Corporation, General Electric

& Bechtel, USA
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